
Bail Application NO.2442/2021 

FIR No. 169/2019 

PS Chandni Mahal 

Uls 377/506 IPC 

State Vs. Adil Hussain 
25/05/2021 

In terms of the order bearing No. 772/30974-31044/SV/DHJS/Gaz/2021 
dated 20/05/2021, the present bail application put up before the undersigned, being the 

Vacation Judge. 
(Proceedings Convened through Video Conferencing) 
Sh. Anil, Ld. Addl. P.P. for the State (through V.C.) Present: 

Sh. M. M. Khan, Ld. counsel for the accused (through V.C.). 

Ahlmad is absent. 

It is submitted by counsel for the accused that he will file the copy of bail 

ation which was decided on 21/05/2021 by the Ld. ACMM, Central, Tis Hazari 

Courts, Delhi within two days. 

Issue notice of the present bail application to the State. Ld. Addl. P.P. for the 

State accepts the notice of the bail application. 

Reply of SI Mohd. Inam is stated to be received. 

The concerned Jail Superintendent is directed to file the jail conduct report of 

the accused, period of custody of the accused and nominal roll of the accused positively, on 

the next date of hearing. 

At request of counsel for the accused, the aforesaid bail application of the 

accused be put up for consideration on 29/05/2021, Date of 29/05/2021 is given at specific 

request and convenience of counsel for the accused.

Order be uploaded on the website of the Delhi DistrictCourt. 

(Vijay Shankar)
Vacation Judgé/ASJ-05, Central District

Tis Hazari Courts, Delhi 

25/05/2021(A) 



( 
Bail Application No.2454/2021 

FIR No. 30/2021 

PS Hau Qazi 
Us 420/406/120-B IPC & 20/21/25 Indian Tclegraph Act & 65 IT Act 

State Vs. Rehan 

25/05/2021 

In terms of the order bearing No. 772/30974-31044/SV/DHJS/Gaz/2021 

dated 20/05/2021. the present 2d anticipatory bail application put up before the 

undersigned, being the Vacation Judge. 
Proceedings Convcned through Video Conferencing) 

Sh. Anil. Ld. Addl. P.P for the State (through VC) PTeent 

Sh MS Khan. Ld. Counscl for the accused (through V.C.). 

Ahlmad is absent. 

Issue notice of the present anticipatory bail application to the State. Ld. Addl. 

PP for the State accepts the notice of the bail application 

Reply of SI Kamlesh Kumar is stated to be received. 

Issue notice to the 1O for the next date of hearing 

At request of counsel for the accused, the aloresaid bail application of the 

accused be put up for consideration on 29/05/2021. Date of 29/05/2021 is given at specifie 

requcst and convenience of counsel for the aceused. 

Order bc uploaded on the websile ot the Detm District Court. 

Vijay Shankar 
Vacation JudgeASJ-05, Central District 

Tis Hazari Courts, Delhi 

25/05/2021A) 
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Bail Application NO.2455/2021 

FIR No. 30/2021 

PS Hauz Qazi 
Uls 420/406/120-B IPC & 20/21/25 Indian Telegraph Act & 65 IT Act 

State Vs. Zulifikar Ali 

25/05/2021 

In terms of the order bearing No. 772/30974-31044/SV/DHJS/Gaz/2021 
dated 20/O5/2021, the present anticipatory bail application put up before the 

undersigned, being the Vacation Judge. 
(Proceedings Convened through Video Conferencing) 

Sh. Anil, Ld. Addl. P.P. for the State (through V.C) Present: 

Sh. M. S. Khan, Ld. Counsel for the accused (through V.C.) 

Ahlmad is absent. 

Issue notice of the present anticipatory bail application to the State. Ld. Addl. 

P.P. for the State accepts the notice of the bail application. 

Reply of SI Kamlesh Kumar is stated to be received. 

Issue notice to the I0 for the next date of hearing. 

At request of counsel for the accused, the aforesaid bail application of the 

accused be put up for consideration on 29/05/2021. Date of 29/05/2021 is given at specific 

request and convenience of counsel for the accused. 

Order be uploaded on the website of the Delhi District Court 

(Vijay Shankar) 
Vacation Judge/ASJ-05, Central District 

Tis Hazari Courts, Delhi 
25/05/2021(A) 



C- 
FIR No. 206/2015 

PS Paharganj 
State Vs. Pushpender
U/s 302/397/392/411/34 IPC 

25/0. 

In terms of the order bearing 

No.772/30974-31044/SV/DHJS/Gaz/2021 

dated 20/05/2021, the present interim bail application put up before the undersigned, 

being the Vacation Judge. 

(Proceedings Convened through Video Conferencing) 

Present Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

10/ Inspector Nikesh Kumar is present (through V.C.). 

Sh. Aman Usman, Ld. Counsel for the accused (through V.C.). 

Ahlmad is absent. 

Report not received from the SHO/ IO. 

It is submitted by the IO that he has already sent the reply of the present bail 

application of the accused, however, he will again send the same during the course of the 

day. 
Report not received from the concerned Jail Superintendent. 

Issue notice to the concerned Jail Superintendent to file the jail conduct report 

of the accused, period of custody of the accused and nominal rol¢ of the accused positively 

on the next date of hearing. 

At request of counsel for the accused, the aforesaid bail application of the 

accused be put up for consideration on 29/05/2021. Date of 29/05/2021 is given at the 

specific request and convenience of counsel for the accused. 

Order be uploaded on the website of the Delhi Diatrict Court. 

(Vijay Shankar) 

Vacation Judge/ ASJ-05, Central District 

Tis Hazari Courts, Delhi 

25/05/2021(G) 



S 
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Bail Application No.581 

FIR No. 22/2018 

PS Kamla Market 

State Vs. Radha 

25/05/2021 
In terms of the order bearing No.772/30974-31044/SV/DHJS/Gaz/2021 

dated 20/05/2021, the present interim bail application put up before the undersigned, 

being the Vacation Judge. 

(Proceedings Convened through Vidco Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

1O/ Inspector Jagdeep Malik is present (through V.C.). 

Sh. S.N.Shukla, Ld. Counsel for the accused (through V.C.). 

Ahlmad is absent. 

Report not received from the concerned Jail Superintendent. 

Issue notice to the concerned Jail Superintendent to file the jail conduct report 

of the accused, period of custody of the accused and nominal rdlË of the accused on thec next 

date of hearing. 

At request of counsel for the accuscd, the aforesaid bail application of the 

accused be put up for consideration on 29/05/2021. Date of 29/05/2021 is given at the 

specific request and convenience of counsel for the accused. 

Order be uploaded on the website of the Dethi Di_trict Court. 

(Vijay Shankar) 
Vacation Judge ASJ-05, Central District 

Tis Hazari Courts, Delhi 

25/05/2021(G) 



Bail Application No. 

FIR No. 30/2018 
PS Kamla Market 
State Vs. Gobinder Singh @ Deepak @ Kali 

25/05/2021 

In terms of the order bearing No.772/30974-31044/SV/DHJS/Gaz/2021 dated 

0/2021, the present bail application put up before the undersigned, being the Vacation 

Judge. 
(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.). 

1O/ Inspector Jagdeep Malik is present (through V.C.). 
Sh. Hari Om, Ld. Counsel for the accused (through V.C.). 

Ahlmad is absent. 

Issue notice of the present bail application to the State. Addl. P.P. for the State 

accepts the notice of the aforesaid bail application. 
Reply to the aforesaid bail application of the accused is stated to be filed by the 

IO. 

Issue notice to the concerned Jail Superintendent to file the jail conduct report of 

the accused, period of custody of the accused and nominal roll of the accused on the next date 

of hearing. 

At request of counsel for the accused, the aforesaid bail application of the 

accused be put up for consideration on 31/05/2021. Date of 31/05/2021 is given at the specific 

request and convenience of counsel for the accused. 

O is bound down for the next date of hearing. 

Order be uploaded on the website of the-belhi Distric CouL 

(Vijay Shankar)
Vacation Judgé/ ASJ-05, Central District

Tis Hazari Courts, Delhi 
25/05/2021(G) 
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IR Na 3YNIS 

arai Robilla 

State Vs Raja Radu 

05/20 
In terms of the ondcer earing a2IN NASN UStas 2 

dated 2005 2021. the present interim hail application put up efarr the undernigneoi. 

being the Vacation Judge. 

Procndings Convened thragh \ idov C'onfervnwing) 

Present Sh. Anil. 1i. Addl. PP. r the Siate thrvugh \C 

Sh. Shashank Ahuja. 1d Counsl tr ihd aUni (thrNgh \*1 

Ahlmad is absent. 

Issue notice of the meni bail aplication the Siar Aidl PP t the 

State accepts the notie ot the afurmsaid hail amlicatiom. 
Reply to the aforesaid hul application ot the svusni is sttni h tilai 

the 10 

Issue notice to the concemoi Jail Supenntendent w tile the jail vndtst 

Teport of the accused. pernad of custaiy of the avused and nominal rnoll ot the avused om 

the next date of hearing 
At request of counsel tor the acrusei, the atonesaid hail aplieation the 

accused be put up for consideration on 31/S/2021. 1ate ot 3dS 201 is gin en at the 

specific request and convenienee of counsel for the ascused. 

Order be uploaded on the wehsite of the Delhi Districttunt. 

Vijay Shankar) 
acation Judge/ ASJ-05, C'entral Distriet 

Tis Hazari C'ourts, Delhi 

25/05/2021(G) 
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Bail Application N0.2451/2021 

FIR No. 0001/2021 

PS Sarai Rohilla 

U/s 302/201/120-B/34 IPC 

State Vs. Sher Khan 

25/05/2021

In terms of the order bearing No. 
772/30974-31044/SV/DHJS/Gaz/2021 

dated 20/05/2021, the present bail application put up before the undersigned, being the 

Vacation Judge. 
(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for thc State (through V.C.) 

IO Inspector Shri Krishan s prescnt (through V.C.). 

Sh. Sumit Goyal, Ld. counsel for the accused (through V.C.) 

Ahlmad is absent. 

It is submitted by IO that charge-sheet has already been filed in the present 

case and same is pending before Ld. Concerned MM. 

Issue notice of the present ail application to the State. Ld. Addl. P.P. for the 

State accepts the notice of the bail application. 

Reply of bail application alrcady stated to be filed by 10. 

TCR be called for the next date of hearing. 

At request of counsel for the accused, the aforesaid bail application of the 

accused be put up for consideration on 31/05/2021. Date of 31/05/2021 is given at specific 

request and convenience of counscl for the accused. 

IO is bound down for the next date of hearing. 

Order be uploaded on the website of the Delhi Distriçt Court, 

(Vijáy Shankar) 

Yacátion Judge/ASJ-05, Central District 

Tis Hazari Courts, Delhi 

25/05/2021(A) 



Bail Application N0. 958/2021 

FIR No. 62/2021 

PS DBG Road 

U/s 354 IPC 

State Vs. Ram Kishore 
25/05/2021 

In terms of the order bearing No. 772/30974-31044/SV/DHJS/Gaz/2021 
dated 20/05/2021, the present anticipatory bail applícation put up belore the 

undersigned, being the Vacation Judge. 
(Proceedings Convened through Video Conferencing) 
Sh. Anil, Ld. Addl. P.P. for the State (through V.C.) Present: 

1O SI Suman is present (through V.C.) 

ne has joined the proceedings via vidco conferencing on behalf of the 

cused. 

Ahlmad is absent. 

In the interest of justice, I am not passing any adverse order in the present case 

on account of non-appearance of counsel for the accused. 

The aforesaid bail application of the accused be put up for consideration on 

31/05/2021. 
IO is bound down for the next date of hearing. 

Order be uploaded on the website of the Delhi District Court. 

(Vijay Shankar) 
Vacation Judgé/ASJ-05, Central District 

Tis Hazari Courts, Delhi 

25/05/2021(A) 



( 
FIR No. 191/2019 

PS Karol Bagh 
U/s 302/307/120-B/34 IPC & 25/27/59 Arms Act 

State Vs. Devarjun & Ors. 

25/05/2021 

In terms of the order bearing No.772/30974-31044/SV/DHJS/Gaz/2021 

dated 20/05/2021, the present bail application put up before the undersigned, being the 
Vacation Judge. 

(Proceedings Convened through Video Conferencing) 

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C). 

None has joined the proceedings through V.C. on behalf of the accused. 

Ahlmad is absent. 

None hasjoined the proceedings through V.C. on behalf of the accused even 

on the last date of hearing i.c. 21/05/2021. In the interest of justice, I am not passing any 

adverse order on account of non-appearance of counsel for the accused. Last opportunity is 

granted to the counsel for the accused for appearance on the next date of hearing. 

The aforesaid bail application of the accused be put up for clarification/ 

consideration on 31/05/2021. 

Order be uploaded on the website of the Delhi District Coxt. 

(Vijey Shankar) 
Vacation Judge/ ASJ-05, Central District 

Tis Hazari Courts, Delhi 
25/05/2021(G) 


